ontested commercial cases disposed during the month of february-2022

District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ISH. BHARAT]
[PRASHAR,
IDISTRICT
JUDGE
(COMMERCIAL
JCOURT)-01
(w.e.f e

/s 34 of
20.07.2021
7 ) [UNION OR rbitration

INDIA VS|
ISAGAR onciliatio
JELECTRICALS |[K.D. SHARMA 05.09.2019 No 28.02.2022 90 Contested ---------- }------ Act, 1996

2 |SH. RAJNEESH|CENTRAL
[KUMAR GUPTA]
[DJ

ICOMMERCIAL
ICOURT, THC NIL

3 |SH. PAWAN KRJCENTRAL
JAIN, DISTRICI]
JUDGE,
(COMMERCIAL
ICOURT)-03, TIS NIL
[HAZARI COURT
IDELHI

4 MS NISHAICENTRAL [CS(COMM)- |[RAMESH KUMAR 21.09.2021 26.02.2022J157 DAYSJCONTESTE| NIL NIL |RECOVERY]
ISAXENA, 3492/2021 VS. NORTH D OF MONEY]
[DISTRICT IDELHI
JUDGE, IMUNCIPAL
ICOMMERCIAL ICORPORATION
ICOURT-04
[SH. SK SINGH NO
ICS (COMM)- [PAWAN KUMAR [SH. SK SINGH |21.09.2021 NO 28.02.2022] 159 |CONTESTE| NIL NIL |RECOVERY|
3490/2021 VS. NORTH DAYS D OF MONEY
IDELHI
IMUNCIPAL
ICORPARATION




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

IOMP (COMM)- [PRET STUDY BY SH. NAVEEN | 17.11.2021 16.02.2022| 91 DAYS |[CONTESTE] PETITIONL}
87/2021 JANAK FASHION KUMAR D U/34 OF
[PVT. LTD. VS. ARBIRATI
RAJINDER ON ACT.
[DHANUKA
NO
JARBTN.495/20 [LAUREL ISH. 05.09.2018 NO 23.02.2022] 1267 |CONTESTENIL [NIL [PETITIONL]
18 INTERNATIONAL [MAHENDER DAYS D [U/34 OF
IPUBLIC SCHOOL [|PRATAP IARBIRATI
VS.EDU SMART ON ACT.
ISERVICE PVT.
ILTD.
JARB.A IAMIT JAIN VS. 07.03.2019 NO 25.02.2022] 1089 |CONTESTENIL [NIL [PETITIONL
COMM)- IVIPIN JAIN DAYS D [U/34 OF
l02019 IARBIRATI
ON ACT.
ISH. PRAVEEN
INIGAM
5 |SH. ASHWANICENTRAL
UMAR
ARPAL,
ISTRICT
UDGE, NIL
OMMERCIAL
OURT-05
6 H. MANMOHAN|CENTRAL
HARMA,
ISTRICT
UDGE(COMME
CIAL)-06, NIL
ICENTRAL
7 ISH. DINESH|West
[BHATT , DJ|
(COMMERCIAL
ICOURT)-01 NIL
8 |SH. GURDEEPWest
ISINGH, LD
IDISTRICT
JUDGE (COMM)- NIL
o2, WEST,THC
IDELHI




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

o [SH. SANJEEVINEW
JAIN, DISTRICIIDELHI
'(I(I:J(]))n(/ifmncm s BWA Ve | su.aMBiRa SOIT FOR
S .
ICOURT)-01 (COIV;I(\)/I2.)({349/ SIDDELARTHA VOHRA  |20-07.2020 - 19.02.2022| 580 |DECREED| - - RECOVER
SINGH v
1o |[SH. GURVINDER]
[PAL SINGH
IDISTRICT
UUDGE U/S -34
(COMMERCIAL OF
ICOURT)-02 UNION OF INDIA ARBIRATI
Ol\/ig(/(:gxév[ ) VS M/S. BANSAL PiiK?&lgH 22.12.2018 NA 11.02.2022| 1148 All),tgr[\;\l;gD NA NA ON AND
CONSTRUCTIONS CONCILIA
TION ACT
1996
CENTRAL U/S-34
COTTAGE (2) OF
OMP (COMM.) INDUSTRIES SH. ADITYA ARBIRATI
46/ 2018 CORP. OF INDIA SHANKAR |18.12.2018 NA 15.02.2022| 1156 |SET ASIDE| NA NA ON AND
VS. MITTAL PANDEY CONCILIA
PROCESSORS P. TION ACT
LTD. 1996
CANBERG U/S-34
GLOBAL OF
SOURCING PVT. ARBIRATI
OM;(/Czoé\;IiVL) LTD. VS. BMW SEE}éi%st%T 14.07.2021 NA 19.02.2022| 221 |ALLOWED| NA NA ON AND
INDIA FINANCIAL CONCILIA
SERVICES PVT. TION ACT
LTD. 1996




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

U/S -34
OF
UNION OF INDIA SH. ARBIRATI
ONIIPO((/:(Q(I\)/IlM') VS. INCOM SURENDER |30.07.2019 NA 28.02.2022] 945 DISI\]/I)ISSE NA NA ON AND
4 9 CABLES. SURYAN CONCILIA
TION ACT
1996
1 |SH. SANJIV]
JAIN, LD s
IDISTRICT
JUDGE OMP UNION OF INDIA [ oo 02-05- Arbitration
(COMM.)-03 COMM.)/96/2 [Vs M/S KENDRIYA] PANDEY 18-11-2020 NA 2022 ### |DISPOSED| NA NA &
o20 BHANDAR Conciliation|
Act
TANIYA CIVIL
cs PRIVATE UDAIBIR | Suitf
COMM.)/358/ SINGH 7 NA 11-02-2022| ### |DECREED| NA | NA un tor
020 ILIMITED Vs KOCHAR 2020 recovery
STATE BANK OF
INDIA
T. RADHA 34
IKRISHNAN Vs . .
lOMP Arbitration
COMM.)/71/2 ;ﬁ&ggsm} %ﬁig 15-04-2019 NA 16-02-2029 ### [SETASIDE| NA | NA &
019 LILMITED(OBJ- C‘miléf“o“
54)
IDAILY FOODS 34
lOMP [ENTERPRISES Vs 26-02- Arbitration
COMM.)/32/2 [INDIABULLS MUSARAF ALI [25-02-2020) NA 2022 ### |DISPOSED| NA NA &
o20 ICONSUMER Conciliation|
[FINANCE LTD Act
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Date
Registrati
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of Whether

Date
Urgent ReliefDecision disposalDisposal of
was sought and
Pre-Insitution
Mediation did
not take place
(Yes / No)

ofDays forNature ofDate Number Act
daysSection

of
(Conteste exec for
/ution execution
of of decree
decr from date
ee of
decision

Settled)

34
lOMP Arbitration
COMM.)/38/2 &
018 Conciliation|
Act
n2 |SH. PREM|SOUTH
IKUMAR
IBHARTWAL
IDISTRICT
JUDGE
(COMMERCIAL NIL
ICOURT)-01
n3 |SH. VINAY[SOUTH [RSPL Ltd Vs.
UMAR [RASPL Industries
HANNA, [Pvt Ltd
IDISTRICT
JUDGE
(COMMERCIAL ICS(COMM)/169 K.G. Bansal [12.06.2020 Yes 16.02.2022] 615 Contested 126(')21' 16.02.2022| 134é: gg,29
JICOURT)-02
ICASA2 Stays Pvt
ILtd Vs. BBH
Communication
[ndia Pvt Ltd
JOMP(COMM)/3| Anurag Anand |19.03.2021 Yes 19.02.2022| 338 Contested | NA NA Sec-34
[Unistone Interirs Recovery of]
[Pvt Ltd Vs. Om Money
[Furnitures
ICS(COMM)/49/| 28.08.2018 Yes 19.02.2022| 1271 |Contested | NA NA




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

JOMP(I)/COMM [ECL Finance Ltd U/s 9
107/22 Vs. Singhi IArbitration
Buildtech Pvt Ltd and
Conciliation|

Mohd Absar |14.01.2022 NA 25.02.2022] 42 Contested | NA NA

14 [SH. RAJ KUMAR/SOUTH-
ICHAUHAN, LDJEAST
IDISTRICT
JUDGE
(COMMERCIAL-
ICOURT),
SOUTH-EAST, NIL
ISAKET COURT

15 |[Vacant Court offSOUTH-
[Ms. Raj Rani[EAST

[Mitra,
[District Judgé]

(Commercial)-02 NIL




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

6 [SH. SAN [EAST
ISHARMA-I

NIL

n7 |MS. SARITAINORTH ICS(COMM)29/ADIDAS AG VS| PRAMOD [16.03.202| ----NIL----- 17.02.202| 338 |SETTLED| ---- - ICOMMER
IBIRBAL, [EAST 2021 ASHOK KUMAR KUMAR 1 2 INIL--| NIL----- ICIAL
IDISTRICT UNKNOWN) SINGH - SUIT FOR|
JUDGE, IMANDAT
(COMMERCIAL IORY AND
ICOURT) PERMAN
(w.e.f- [ENT
20.07.2021) INJUNCTI
ON
TRADEM
[ERK ANDj
ICOPYRIG
HT

ICS(COMM)30/ [NIKE INNOVATE PRAMOD 16.03.2021| ----NIL----- 17.02.2022| 338 SETTLED | ---- |---NIL----1 COMMERC
2021 C.V VS ASHOKIKUMAR SINGH NIL-- TAL SUIT
IKUMAR - [FOR
UNKNOWN) IMANDATO
RY  AND|
IPERMANE
INT
INJUNCTI
ON
TRADEME

AN

ICS(COMM)61/2|VECTUS SHRIHAR |06.10.2021| ----NIL----- 18.02.2022| 135 SETTLED | ---- |----NIL----4 SUIT FOR|
021 INDUSTRIS LTD|] TRIPATHI NIL-- IPERMANE
V/S M/S SUN - INT
IPLASTIC INJUNCTI
ON
RESTRAIN
ING
INFRINGM
[ENT OR
TRADEMA
RK,
IPASSING




District Case No. Petitioner NameAdvocate Date ofWhether Date  ofDays forNature ofDate Number Act
VS Respondent Registrati Urgent ReliefDecision disposalDisposal of of daysSection
Name on was sought and (Conteste exec for
Pre-Insitution d /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ICS(COMM)4/2 M/S DN| SSTOMAR [29.09.2018 25.02.2022| 1245 |CONTESTE| -- SUIT FOR
020 [ELECTRONIC VS D NIL-- RECOVERY]|
SHIVAM -— [UNDER
[ENTERPRISES ORDER 37
OMP(COMM)6 [EKRAMUDIN & GEETA 15.10.2019 ----NIL----- 18.02.2022| 857 |CONTESTE| ---- |---NIL----4 [UNDER
2019 OTHERS VS AAR D NIL-- ORDER 34
KAY FINANCH -—-
[PVT LTD
JOMP(COMM)1/[PUSHPENDRA S.N PATHAK |16.01.2020| ----NIL----- 28.02.2022| 774 |CONTESTE| ---- [---NIL----1 [UNDER
bo20 JAISBAL V§ D NIL-- ORDER 34
CHOLAMANDALA -—
M INVESTMENT

18 |[MS. NIVEDITAShahdara [NIL
JANIL SHARMA]
IDISTRICT
JUDGE,
(COMMERCIAL
ICOURT)

g [MS. [Shahdara [NIL
ISUKHVINDER
IKAUR




[Kumar,
[Ld. DJ (C.C.)

District

INORTH-
WEST

Petitioner NameAdvocate
VS Respondent
Name

Case No.

Date
Registrati Urgent

on

of Whether Date
ReliefDecision disposalDisposal of of
was sought and (Conteste exec for
Pre-Insitution /ution execution
Mediation did Settled) of of decree
not take place decr from date
(Yes / No) ee of

decision

ofDays forNature ofDate Number Act
daysSection

|21

MS. BARKHA

GUPTA, DI(COMM)

[North

INIL

22

ISH.

(COMMERCIAL)

HARISH[SOUTH
[DUDANI, DJ|WEST

INIL
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